Do’s and Don’ts for e-TDS/e-TCS


1. Tax Deposit    
i. Use challan 281 for deposit of TDS/TCS.

ii. Quote the correct Tax Deduction Account Number (TAN), name & address of the deductor on each challan used for depositing the tax. 

iii. Verify your TAN details from Income Tax web-site www.incometaxindia.gov.in prior to depositing TDS/TCS.

iv. Use separate challans to deposit tax deducted under each section and indicate the correct nature of payment code in the relevant column in the challan. 

v. Use separate challans to deposit tax deducted for different types of deductee i.e. Corporate or Non Corporate, and indicate the type of deductees in the relevant column in the challan. 

DON’Ts

i) Do not use incorrect type of challan i.e., Challan 280, 282 or 283. 

ii) Do not make mistake while quoting TAN.

iii) Do not give PAN in place of TAN.

iv) Each branch / division of an entity will have a separate TAN if it is filing separate TDS/TCS returns.   

v) Do not use a single challan to deposit tax deducted under various sections.

vi) Do not use a single challan to deposit tax deducted for corporate and non corporate deductees.

vii) Do not make mistake in the F.Y. and A.Y. to be indicated in the challan.

viii) If you have multiple TANs for the same division filing TDS statements, do not use different TAN each time while making payment. Use one consistently in all returns and challans and surrender the others. 

ix) Do not use the preprinted Challans you receive without verifying whether the TAN quoted in these challans belongs to you. You can verify the same from the allotment letter you have received from NSDL or from Income Tax web-site.

2. Proof of Payment: 

After the taxes are paid, the collecting bank branch will give you a counter foil as acknowledgement for the taxes paid. Ensure that the bank has mentioned the Challan Identification Number (CIN) on the counter foil. If not, immediately take up the matter with the bank. 

3. Preparation of e-TDS statement

a) At the time of preparing quarterly e-TDS / e-TCS  statements: 

i. Quote the correct Tax Deduction Account Number (TAN), Name & Address. This should be the same TAN quoted in your tax-payment challans. 

ii. Provide details of challans through which taxes are deposited in the bank (i.e. the amount of tax deposited and CIN). Verify the correctness of CIN (through Challan Status Enquiry at www.tin-nsdl.com ) before including in the statement.

iii. The challan amount mentioned in the relevant items of the statement should be exactly the same amount as deposited through the challan. This will enable matching the challan details provided by you in the statement with the challan details uploaded by banks.

iv. Against each challan indicate the details of deductees on whose account the tax has been deducted.

v. Even if the actual tax paid through the challan is higher than the amount of tax deducted on account of deductees, challan details should contain the amount paid as mentioned in the counter foil.

vi. Obtain and quote correct Permanent Account Numbers (PAN) of the deductees in the return.

b) After the file is prepared the file has to be validated using NSDL’s File Validation Utility (FVU) which is also available at the NSDL web-site. Copy the .fvu file generated after validation on a floppy / Compact disk and affix a label mentioning the TAN, Assessment Year, Form No., Periodicity and Name and furnish the same to any TIN Facilitation Centre. 

DON’Ts

i) Do not furnish statement in a format other than text format. This means excel, word files etc., will not be accepted. In case you are using NSDL RPU, which is an excel based utility, click the “generate file” icon to generate the text file after the data has been entered correctly.

ii) Do not furnish the statement without validating it using the appropriate FVU.

iii) Do not make mistake in quoting TAN in the statement

iv) Do not mention CIN other than that provided by the bank.

v) Do not mention the challan form no. (i.e. ITNS 281) as challan serial no. in the TDS/TCS statement. 

vi) Do not make mistake of breaking the challan amount to match with the deductee amount and providing one challan entry against each deductee. 

Detailed list is available at www.incometaxindia.gov.in and www.tin-nsdl.com

